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(6) Hong Kong

(7) Japan

(8) Kuwait

9) Mauritius
(10) Nepal

(11) Netherlands Antilles
(12) Oman

(13) Phillippines

(14) Saudi Arabia

{15) Thailand

(16) United Arab Emirates
(17) United Kingdom

Through Subsidiaries & Associate Compa-
nies

(1) Barbados

(2) Dominica

) Guyana

(4) Ghana

(5) Jordan

(6) Kenya

(7) Maiaysia

(8) Nigeria

(9) Sierre Leone

(10) Trinidad & Tobago

(11) St. Lucia
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(12) Antigua
(13) Liberia
(14) Singapore

[English]

Raids in Orissa for Economic Offences

*18. SHRI ANADI CHARAN DAS: Will
the Minister of FINANCE be pleased to state:

(a) the steps taken by Government in
the last two years to tackle and apprehend
economicoffenders anctax evadersinOrissa
panticularly in Bhubaneswar, Cuttack, Rour-
kela and Sambaipur;

(b) whether any raids have been con-
ducted at the above places during the last
two years;

(c) if so, the outcome thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Combatingtax-
evasion and economic offences is acontinu-
ous process. The Government takes neces-
sary administrative and legislative steps as
deemed appropriate from time to time to
combat tax-evasion and economic offences
by persons all over the country including
those in Orissa.

(b) and (c). The Central Excise authori-
ties conducted two search in Cuttack and
three in Bhubaneswar during the last two
years resulting in detection of the Evasion of
Central Excise duty to the tune of Rs.-2.19
lakhs and also seized incriminating docu-
ments.

The Income-Tax authorities conducted
106 searches in Orissa during the last two
years resulting in seizure of unaccounted
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assets of the value of Rs. 4.19 crores.
(d) Does not arise.

Acquisition of Shares of Larsen and
Toubro

*19. SHRI INDRAJIT GUPTA: Will the
Minister of FINANCE be pleased to state:

(2) Whether the attention of Govern-
ment has been drawn to the alleged role of
Bank of Baroda Fiscal Services in acquiring
Larsen and Toubro equity on its account and
subsequently transterring them to invest-
ment companies belonging tc a certain in-
dustrial group: and

(b) it so. the details thereof and the
action taken or propose to be taken in this
regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) In response to a request from BOB
Fiscal Services Ltd. (a wholly owned sub-
sidiary of Bank of Baroda), UTI, LICand GIC
had in August-September, 1988 offered them
a basket of blue chip equity share, including
39 lakh shares of L&T, which was accepted
by BOB Fiscal at the market rates prevailing
on the date of purchase. BOB Fiscal have
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intimated that they did not transfer these
shares directly to any investment company
of any industrial group.

As the matter is subjudice and is pend-
ing before the Supreme Coun, the Govern-
ment will consider the necessary action after
the Supreme Court judgement. In the mean
time the Chairman and Managing Director of
the Bank of Baroda has been advised to
proceed on leave.

Development of Kanyakumari as a
Tourist Centre

*20. SHRIN. DENNIS: Willthe Minister
of COMMERCE AND TOURISM be pleased
to state:

(a) whether there is a proposal to de-
velop Kanyakumari as a tourist centre; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(@) and (b). During the Seventh Five Year
Plan, a number of scheme were sanctioned
by the Central Department of Tourism onthe
request of the State Government of Tamil
Nadu for development of Kanyakumari as a
tourist centre. A list of the scheme sanc-
tioned is given below:— '

Amount sanctioned

1. Construction of 8 cottages Rs. 13.36 lakhs
2. Construction of a Cafeteria Rs. 6.02 lakhs
3 Toutist amenities at bathing ghats Rs. 3.57 lakhs
4. Puicihase of a Fetry Launch Rs. 39.07 lakhs

5. Floodlighting at Vivekanand Rock

Memorial

Rs. 11.19 lakhs




